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Crash of Aviation Aircraft

2610. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether one of the fixed wing
aircraft of the Aviation Division of
the Ministry crashed in Kalahandi
district recently;

(b) if so, the details thereof; and

(c) cause of crash together with
estimated loss suffered by the De-
partment?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA;: (a) Yes, Sir.

(b) Basant aircraft VT-EEE of the
Directorate of Agricultural Aviation
under the Ministry of Agriculture and
Irrigation, whilst returning to Belpara
airstrip near Junagarh (Kalahandi
District) after completion of aerial
spraying of paddy crops in the area
met with an  accident near Junagarh
on 27th October, 1977.

(c). The matter is being investigat-
ed by the Director General, Civil Avia-
tion. The cause of the accident and
the extent of damage would be precise-
ly known after the enquiry is com-
pleted.

Break-up Price charged from D.D.A.
Flats

2511. SHRI T. S. NEGI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to refer to the reply
given to Unstarred Question No. 3144

. dated 11th July, 1977 and state:

(a) whether the required informa-
tion has since been collected, and if
50, the details thereof; and

(b) if not, the reasons thereof?

THE NINISTER OF WORKS AND
‘HOUSIN(; AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No Sir.
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(b): The information asked for is
voluminous, scattered and is to be
collected from various records.
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RECOVERY OF DAMAGES FROM
THE TENANT

2513. SHRI MOHAN LAL PIPIL:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3689 dated the 9th December,
1974, and state:

(a) whether the damages have since
been recovered from the tenant,

(b) if not, the reasons thereof and
amount involved, and

(c) the steps taken to ensure re-
covery of the amount involved?





